FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S PERFECT INFRAENGINEERS LIMITED OPERATING IN
HYBRID THERMAL SOLAR PANEL INDUSTRY AT NAVI MUMBAI
(Under Regulation 36 A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor along M/s Perfect Infraengineers Limited
with PAN/ CIN/ LLP No. CIN: L29190MH1996PL.C099583
PAN: AABCP0122A
2. |Address of the registered office R-637, TTC Industrial Area, MIDC, T. B.
Road, Rabale, Thane, Navi Mumbali,
Maharashtra, India, 400708 (As per

3. |URL of website https://perfectinfra.com/

4. |Details of place where majority of | Majority of the fixed assets are located
fixed assets are located at Rabale, Navi Mumbai.

5. |Installed capacity of main products/ | As per Audited Balance Sheet and
services information available on company

website the Company has an installed
capacity to manufacture and assemble
4,000 units per annum on double shift
each of 8 hours per day.

6. |Quantity and value of main products/ | Revenue from sale of products is
services sold in last financial year Rs.5.02 crores and revenue from sale

of service is Rs. 86.21 lakhs as per
annual report as on 31 March 2024.

7. |Number of employees/ workmen As on 31% March 2024, There are 13
employees on the payroll of the
Company and other workers are
employed on contract basis.

8. |Further details including last available | Information can be sought through
financial statements (with schedules) | communication to the following email
of two vyears, lists of creditors, | E-mail: eoi.perfectinfra@gmail.com
relevant dates for subsequent events
of the process are available at:

9. |Eligibility for resolution applicants | Information can be sought through
under section 25(2)(h) of the Code is | communication to the following email
available at: E-mail: eoi.perfectinfra@gmail.com

10. | Last date for receipt of expression of | 25.01.2025
interest\

11./Date of issue of provisional list of | 27.01.2025
prospective resolution applicants

12.|Last date for submission of objections | 01.02.2025

to provisional list




13.

Date of issue of final list of
prospective resolution applicants

03.02.2025

14,

Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to

05.02.2025

15.

Last date for submissions of
resolution plans

07.03.2025

16.

Process email id to submit EOI

eoi.perfectinfra@gmail.com

Note- IA for exclusion of time is filed before the Hon’ble NCLT which is yet

to be listed for hearing.

Gaurang Chhotalal Shah
Resolution Professional

For Perfect Infraengineers Limited
IBBI Reg. No.: IBBI/IPA-002/1P-N00947/2019-

2020/13002

AFA: AA2/13002/02/300625/203281 Valid till 30.06.2025
Registered Address: Flat 204 A Wing Raj Vaibhav 1,CHS Dahanukar Wadi
Mahavir Nagar Kandivali West Mumbai Suburban, Maharashtra-400067

Date: 10.01.2025
Place: Mumbai
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FINANCIAL EXPRESS

APAC FINANCIAL SERVICES PRIVATE LIMITED

Corporate ON: Difice no 507, 05th Flogs, South Annexe Tower 2, One World Cendre,
Senapali Bapat Marg, Lower Parel, Mumbai - 400 013. Email: conlaclas@apaclin.com

PDSEESEIDH NOTICE (For Immovable Praperty)

Whareas, the | uijfsjgned being tha Authorized Officer of APAC FINANCIAL SERVICES
PRIVATE LIMITED, a private limited company, registered with 1he Raserve Bank of India
a5 a non-banking financial company, having ks registered office at Office No.501, 5th
fioor, South Snnex Tower 2, One Warld Centre, Senapati Bapal Marg, Lower Parel
Mumbai, Maharashira — 400013, under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Securty Interest Act, 2002 (54 of 2002) and in
axprcise of the powers conferred under Secton 13 (12) read with rube 3 of tha Sacurity
Interest (Enforcement) Rules, 2002, issuad demand notice as mentioned herein bedow,
cafling upon the respective Borrowers to repay the amount mentioned in the nolics
logethar with interast thereon, within 60 days from the date of receipt of the said nolice:
The Barrower(s) Identified above had taken secured loan from APAC Housing Finance
Privale Limiled which now stands merged/amalgamated inlo APAC FINANCIAL
SERVICES PRIVATE LIMITED, That, accordingly, the borrower's loan account with
APAC Housing Finance Privale Limited stands fransferred to APAC Financial Services
Privale Limited. The borrowers having faiked {0 repay the amount, notice is heraby given
1 the borrowears and the pubdic in general that the undersigned has taken possession o
tha proparty described herain below in axercise of powers conferred on him under sul-
saction (4) of Saction 13 of the Act read with Rule & of the sald rules of the Security
Interest (Enforcement) Rules 2002 on this 0Bih day of January of the year 2025.

The borrowers in particular and the public ingeneral is hereby cautioned not to deal with
the property and any deakings with the property will be subject to the charge ol APAC
Financial Services Private Limited for the amount mentioned in the notice togaiher with
nterest thereon. The borrower's attention is invited Lo provisions of sub-section {8) of
sachion 13 of the Act, in respact of fime available, fo redaem the secured asseis,

LT LI5 3 cLaxosMITHKLINE PHARMACEUTICALS LIMITED
Registered Office: Dr. Annle Besant Road, Weorll, Mumbai-400030

This. & o infoem the genesal public that Original Shace Certiicaleds) Esoed by

GlazoEmithiKeEs . Pharmacesticals  Limdes, e details of whech arg as menlionegd

Below, have been lostimisplaced and an application has boegn made by thi holdas]s)

for tha issuance of duplicate Share Cerlificate(s) in respacl theceal,

Mame of Eharahnldar-l Folio No. | Certificate No. | Distincive Nos. sﬂrﬁ;::;
I 0300193 1932516 | G7T179B64-67180010 | 147
PRAVINCHANDRA

AMND

HITENDRA

PRAVINCHANDRA

CHOKS]

Ay parsan wiho hdas a claam in respect of the said shares o abjection 1o he issuancs

al the duplicale Share Certilcale shall lodge such claim or abjection wilh fhe comgany

al ils ragistened office within 16 davwes Trom Bas date or also the company will procasd bo
izsue duplicate Share Cerificateds) without any further delay

Mame of Share Holder :

SUNIL PRAVINCHANDRA CHOKSI

AND

HITENDRA PRAVINCHANDRA CHOKSI

Place: Mumba:
Cate: 1000102025

Borrower Details Demand Notice Possession
1. UDAY ARUN JADHAY Nolice Dala 1:11 *10;'2024 far _Date
2. SAKSHI UDAY JADHAV  [Rs. 20.40,920.45/- as on 28/09,/202408.01.2025
LAN:HOMELVIRDOO0132

fﬂﬂr{gaged Properfy : All pieces and par[:EIc of Flal heanng Mo. A/104, 151 Floor, A
Wing, Amit Regency Co-Dp HSG Lid, OH. Manvelpada Road, Near Manali Hotel, Virar
East, Vasai, Palghar, Maharashira 40135

Pate: 10.01.2025, o= Nilesh Sakharkar Authorised Officer

Place; Virar & Palghar APAC FINANGIAL SERVIGES PRIVATE LIMITED

Public Notice
[Umdar Section 102 of the Insolvency and Bankruptcy Code, 2046 (“FBE"

FOR THE ATTENTION OF THE CREDITORS OF

MR. JAYESH AMULAKH MEHTA

Motice is hereby given that the Hon'ble National Company Lave Tribuiad (NCLT), BMismbxad
Bench - 1 has ordered the commencament of the inschency resolution process of Mr
Jayesh Amulakh Mehta u/s 100 -of [BC vide its order gated 02/01/ 2025 (Onder recaived
an T 208080

dccordingly, the cradiors of Mr. lavesh Amulakh Mehta are hereby imated o sofbmit thedr
claims with proof in prescrbed Form B8 on or before 31012025 to the Resolution
Prafesssonal at the address, Office No. 604, Hotibhashar Business Court, Opp. Kanshma
Sociely, G. A, Hulkarni Path, Hothrud, Pune 411038 ar through email al

pirp laveshmehta@gmatlcom

FIELE'u'ﬁ.'hIT PARTICULARS
| M dayeshAmuskh Metie
12, Fuchka Towee. Juhu Yersova Link ﬁ'm:l
| Andher (West), Mumbeal 400 053
[ D2 I}‘ -'F'I.'IE':u .I'fllTh"r reernd on ﬂ?rﬂ.l.r?':'.'?""“
TIH--:m;k_ﬂ o Hlu-ulu;' hﬂ,.:. n R (1B ko
A7 WA 2024 el by Cenbal Bank of India agaret
Mir. tayesh Ariulaldr Melie, the personsl guarantor of
| AJS Impes Pyt L,
| 3],. 12005
Farencra H hurct
EE PO AP0 LS, AT P18 10E0E

.L h.-eme of Persoral Guanamor
.ﬁ.n:Ir-EE» of Parsonal GuamEnior

3. |Insohvency cammencement dom
4, | Dt of “hnhwdiujlzllf:-rilgﬂ.lnl'runy

| Last date & i:fajtwmmcfﬂam
-"\..'1'11" 'ne‘ rr':EﬁF_l-rI,nr' (4l | rhrr 51' ~hi
Ty prokesoral acting a8
rEsoiUEine professinngl
7. | Address and e-mall id of the resciuman. | Flat Moc 1002, 10th Floar, © 'Wing Frathamesh
| prodessicnal. as regsterad with the Board | Darshan, Ghatiopar East, Opp. Rsibway Siation
Whurnbai - 400075
E-rmnil "hmlrl-lﬁln_:j_i‘ 1l
[ J".IHII‘-,EL I.'.!'ﬁ-.’!l: I".I-:l EI.'TII H]!IHL““{-I'H'H' EI.E-IIE"-R I.'.?l:-u-'t
Opn. Kashma Society, G A Kulkami Pathy Fathad.
Fure 411038
Emnal: plm aveshmahtarfpmail com
Phora Ma: T3TESSL2G

Webdink to download Form B: hitpsy/ fibbi gov.in/en/homay downloads

Submission of false or misleading claims shall attract penalties in accordance with the
provisions of the Insalvency & Bankruptoy Code, 2006 or any other applicable Laws

ED,/-

Fanendfra Munot

ResnlutionProlessional

IBEIAIPA-QDLAP-BO0S15 2L 7 - 18 /102916

AFAMald till 314123028

Date: 09,/0172025

wn |

]

.FI. :-l'lu;ﬂ.l'lﬂ'f. H'!llj.i'!' il rduli:- tﬁr LL"Q;'HI- ;:_u
(o dEnos wWilh e reaoluton
piessinnal

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S PERFECT INFRAENGINEERS LIMITED

OPERATIMNG IN HYBRID THERMAL SOLAR PAMEL INDUSTRY AT NAVI MUMEAI
[Under Regulatian 364(1)0f Ehe Insolvency and Banknapicy Board of Indla
{Imsalvency Resalution Process for Corporate Persons) Regulatians, 2006)

[0 _ RELEVANT PARTICULARS
1, r‘llFII'II! ||r II o COFROrALE -:Hfll W M, s Perfect Iru'mungmuurn I.imHHI
along with PAN & CINLLP Wa. CIn LI 90MH 1996800089583
| PAM.AMBCPOLZDA
R-637, TIC Ircbustrial Area, MIDE, T. B. Roed,
Rabale, Thane, Nawi Mumbai, Maharashta,
Lo o - | India, S0I7T0B (A5 per MCA racaord)
| LIRL of wabsibe [ it pﬂrﬁ:i:l,lrll’r.;l i :-rnl."
4, | Details of place whiom rmajarity of Mjarity af the finad Assals e locaisd o
___f:il;.l,i P e i |;| | H‘n"‘.all. Na—h-: |'|.1l.||1 el o o e
B, | lstal e -:";-s.r:ul!:.' nf PRI AL |:"F'I |"|u-cF' E:I' EIElIEl‘\-c'&-E :1|'re3'1"'[ and iormatan
FHCU GRSy Cag gvaifable on company websiie the Company
| nes an instaflad capacity 10 manuraciure erd
agsamible 4,000 uwnits per Bnnwm on doubie
| ehift each of & hours par den.
Revenua from sale of producis & Rs.5.02 cores
and revanise from sale of service is Bs, 86,21
fahhs as pec annusd repart os on 321  March 3024,
| Asan 315 Mach 2024, There are 13 '|'-:|r|r.|li,:-:.r.;'.'¢-.:-'-
on e gayvrall O the Cormgany and alber workars
| are emploved an canfract bagis.
|r'|I'n"_“1"|'|"-a|C||:lI" Can tI-E ‘ilhdgh‘l 1.|'|||:l|..E||
commumnazation o the follows g emall
E-mail- e, perfactinla@gmall com

2. | Address of the reglsterad office

6, | Quantity and value of main
products, services soid in last
financial year

Al I"-||||1'|t|r_':r r;rmm:-:-:r,':_:l:-.*;,.-' wWorkmasn

8, | Further detalls including tast

avadable inancisl stetements

(with schedules) of two years,

lists of creditors, relevant detes

for subsaquent events of the

| process ara available at:

4, | Eligghélity for resolidion appicants
wnder seshon 25200 af the Code

[ Infarrmation can be sought throwgh
carmmunasation 10 the Talloesng email

1% H"ﬂ:_li|i'!.|:-!t'! at : | E-rrsail -E'-:'li.rJE'r_rEl‘:[il'lrrHﬂi'_g_l'l'ﬂll SO
'I.E'.I Last date Tor recewl of expression | 25.01.23028
11} Date ol [3eie of peovisional =1 af FTOL202S

proepsachhve resalution applicants
1% Last aate Tor submissan af | LA ENEY

| objections to provisional kst
13| Darte of issae of final list of
| prmpg.l_huL. ne:i_-.-:.ll_llhn .:lprlll._..,:nls.

14 'D“![e -:]I' u-.sul ol in 1|,:|| fslion ' oe0232025
| meroeandum, ayalisation mabhni
and request far resohdion plans
|0 prospective resolution appticants |
15| Last date for submissson of 03,2025

| resolustion plans
1F.| PFrocess emall 1d tosubmit
E:-:prc'ss- ll u:lf Irttarast

| eoiperfectinfra@gmat.com

I"-lnl,H |4 Tar exclusion of tme = led |:||.*|'|1rr' ihe Hom'ble MCET which is yed to b listed for

Aaarnng. Bd/-
Drate: 10,04 2025 Gaurang Chhotalal Shah
Place; Mumbal Resclution Professional

For Perfect Infraenginears Limibad

IBE] Reg. No.: BB P& CO2 AP-MO05T 201592030,/ 13002

AFA: 482/13002,/02 /300625, 203281 Valld till 20.06.2025
fRegisterad Address; Flat 204 4 Wing Haj Vaibhav 1,CHS Dahanukar Wadi

Mahevir Nagss Mandead Wast Mumbai Suburban, Maharashtes-4 00087

Place: Mumibal

ndian Overseas Bank

STTRT TR =RT H==IT ATe Good people to grow with

STRESSED ASSETS MANAGEMENT DEPARTMENT
&4 wraterg, 91 ) Central Office, Chennai

TRANSFER OF NPA LOAN EXPOSURES T0 ARCs/ OTHER

PERMITTED TRANSFEREES THROUGH e-AUGTION UNDE

TENDERS - ARC-Cell = Notification dated 09.01.2025.

ba notified diractly on the Bank's websile.

The list of accounts in the Portfolio iz given below:

Indian Owverseas Bank (I0B) Invites Expression of Interest from ARCs and ather permitted transferees for
the proposed transfer of NPA accounts under portfolio basis through e-auction under open auction
method on “as is where is" and "as is what [s" basis without any recourse o the Bank.

Description: Portfolio of 46 NPA Loans with aggregate Book O/s of Rs. 11433.72 crores.

Interested prospective bidders are requesied o intfimate their willingness to participate in the e-Auction
scheduled on 30.01.2025 by way of an “Expression of Interast” through amail at saletoarc@iobnet.co.in
on or before 18.01.2025. For further details pleaze visit Bank's wabsite (www.lob.in) = click on link

Note: IOB reserves the right to cancel or modify the process and amend any terms and conditions of the
notification at any stage and the same will not necessarily be carried out through advertisement but will

“IMPORTANT"

Whilst care is takan prior 1o acceptance of
achvertising copy, it is not possible to verify
e contenti. #hu Indian Express (.|
Limited cannot be held responsible for
such contents, nos for any loas or damage
incurred as B result of transactions with
companies;, assofiations or individusls
advertising in 18 newspapers or
Publications. We therefore recommend
that readars make necessary inquiries
before sanding any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisemant in
any manner whatsoever, Registerad
[ptters are not accepted in responss (o Box
number advertisement.”

PEN AUCTION METHOD

THIRUVANANTHAPURAM REGIONAL

CO-OPERATIVE MILK PRODUCERS’ UNION LTD
Thiruvananthapuram Dairy, Ambalathara, Poonthura PO- 695026,

milma Phone : 0471-2382148, E-mail:milmatdengg@gmail.com

63/TD/ENGG/2024-25 TENDER NOTICE Date: 09/01/2025

Quotations are invited for the following particulars. Visit the TRCMPU website
www.milmatrcmpu.com for details.

Particulars
Supply, Installation and commissioning of Air Shower
Last Date/Time: 17.01.2025, 02.00 pm
Contact: 9387837376

Sd/-
Unit Head

MOTICE
Marmaal Company | Suprame Induwstries Limdted
Registered Oficeaddrassef Compgny | 612, Raheja Chambers, Mariman Point, Mumbai
Maharaghtra, 400021
Motice is hereby given thal the Cerificalers) for the under mentionsd Equity Shares of the
Comgany have been fost /| misplaced and the holder(s) / purchasens) of the said Equity
Shares have applied to the Company 1o izsue duplicate Share Certificatafs].
Any parson who has a daim in respact of the said Shares should lodge the same with the
Company at its Registered Office within 21 days from this date else the Company will
proceed o issue duplicate cerlificateds) to the aforesaid appéicants withowt any furiher
intimation

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
KETHOS TILES PRIVATE LIMITED
(OPERATING IN CERAMIC TILES INDUSTRY AT TALOD,

SABARKANTHA, GUJARAT)
{Under sub-reguiabion (1) of reguiation 364 of the Insolvency and Bankruptcy Board of India

(Insolvercy Resolution Process ﬂwﬁwpura.& Persans) Reguiations, 2016)

KETHOS TILES PRIVATE LIMITED
CIN : U26933GJ2015PTCOB4080

Survay No_ 111, 112, 118(P). At- Gulab Ni
Muvadi, Ahmedabad-Modasa Highway,
Nr. Salatpur C, hokad|, Sabar Kantha,
Talod-383215, Gujarat India

hitps:iisites.google.camiview!
kethostiles/home

Survey No. 111, 112, 119iP). Al- Gulab Mi
Muvadi, Ahmedabad-Modasa Highway,
Mr. Salksipur G, hokadi, Sabar Kantha,
Talod-383215, Gujarat, India

e

1| Name of the corporate deblor along
with PAN / CIN T LLP No.

2 | Address of the registared office

3 | URL of wabsite

4 | Details of place where majoriky of fiked
assals ane Incated

Kame of Distinctive Nos. Carfificate
FolloNo.|  gp i iinr NoofShares | — ¢ nT0 | FromTo |  Nos.
0002227 | Hemant Indulal Mahta | 2042111 2042210 19877 e
Indulal Bhogilal Mehta .
[Mame of Shareholdars)]

Hamant ndulal Mahita
Indulal Bhogilal Mehta

Dated ; 10 January 2025
Place : Mumibai

: P (112 Linking Road (DUB200] Branch ; Pl Ho. 237, |
Bl o House, 27 Road, Bancra (W), Mumhai-400 050
U, NOTIONGN. DO «Tel Mo, ; (022) 2642 0456, 2642 6174

NOTICE FOR BREAK OPEN OF LOCKERS
To all concerned, the below mentioned |ecker holders are heraby nottied that the
lackar renl manliened agansl lheir names anre overdug for paymanl  despite our
several notices, We, therefore, notify that if the entire overdua rent is not peid within
3 months from tha Date of e publication. the lockar will be Break-opened as par
the Ipcker agreement executed and the rent will be recoversd by sefling articles,
Il any, leund in the locker a5 per the locker agraament. A the expenses for break
open locker shall be borne by the ocker hobder i additian to the owverdues locker
rand, Wa hareby regquest the befow listad locker holders o pay rent dea agains
their respective |ocker Immediaiely within the above mentioned perod, faling which
above siatad aclion shall be-nitiated

5| Locker ‘Overdue Rent

e MName & Address of The Borrowers / Due Skce |
Neha Rahul Mehta | Rahul Suraj Mehta @ 9, 7 15.930.00

1 [LEOD45S |Memy Niketan, Mount Man's Road, Bandra 29 1’1 zn'zn
West, Mumbal-400 050, s |
Savitri Devi J. Singh / Kapil Singh Babu :| * 15.930.00

2 |LKIST9 | Subsarangi Society, Plot No. 260, Room No, /4, | 06 1’1 zdzn
Borival Wesl, Goral, Mumbai-400 091, T

3 L1064 Kiran Peswani ; 4, Kohinoor Palace, 14" Road, | £ 15,930.00
kKhar (W), Mumbal-40{ 052, 07,10.2020 |
Navieen Kaur & Manpreet Singh : 10023 Kehar

4 |PLODAZT Housa / Ghal Villa, N. 5. Road Na, 1, JVFPD] 2-;%?;;?

scheme, Azad Nagar Society, Vile Pasle West,
Mumbazi-400 0BG, |

Farzana Hammad : North Bombay . H. 5 Ltﬁ..;; 7 20,047.99
Juhu, BMumbai-400 049 30.01.2021

Govindji J. Sampat | Sushma G. Sampat |
Alka Sampat /| N. G. Sampat : No. 16, Ganga
Gruh, 2™ Floor, Sir Vithal Das Magar, Norh
Avanue, Santacruz West Mumbai-400 054.

L R e R B

Mamata Sharma & Bimla Sharma ;
T ILEMZ226 | Gautam, DOr. Ambedkar Road, Khar
Mumhal—ﬁqp“qglj'

: Mumbai, Maharashira
= 09.01.2025

5 |LKDO0202

T15.426.58

B |LKO0283 20112020

“,‘f:,“;“ ? 12,780.08
W1 06.11.2021 |

sdi-
Autharized Oficer, Punjab National Bank

Place
Date

I =z
PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
MRS.LAXMI JYOTIBHUSHAN TIWARI, PERSONAL GUARANTOR/ DEBTOR

No RELEVANT PARTICULARS
1.| Name of Personal Guarantor (PG) | Mrs. Laxmi JyotiBhushan Tiwari

2.| Address of the registered office and Residential Address: D-601, Ashok Avenue, 6thFloor,
principal office (ifs any)/ Residence of PG | Military Road, Marol, Andheri (east), Mumbai 400072
Office address atA-38, 2nd floor, Raj Industrial Estate,
MarolMilitary Road, JB Nagar, Andheri East, Mumbai,
Maharashtra -400059

Hon'ble NCLT Mumbai Bench-I admitted the Insolvency
Resolution Process against Mrs. Laxmi Jyoti Bhushan
Tiwari,Personal Guarantor to Sonachi Industries Limited
(Corporate Debtor)

(CIN - U24119MH2006PLC163851) vide Order dated 07-
01-2025 (received on 08-01-2025) [C.P. (IB) No.793/

3. | Details of Order of Adjudicating Authority

(MB)/2022]
4.| Date of Commencement of Insolvency | 07/01/2025

Resolution Process
5.| Name and registration number of the Mr. Ashok Kumar Golechha

IBBI Regn. Number:
IBBI/IPA-02/IP-N000932/2019-20/12973

Flat No. B 703/704 , Seventh Floor, River Park Chs
Ltd., Dattani Park Road , ,Thakur Village, Opposite
Sai Dhaam, Off Western Express Highway ,Kandivali
(EAST),Mumbai City, Maharashtra ,400101
Email:akgolecha9@gmail.com

Unit # 207, 2nd Floor, Kshitij, Near Azad Nagar Metro

Station, Veera Desai Road, Andheri West, Mumbai 400053
Email: pg.sonachiindustries@gmail.com

Resolution Professional

6.| Address and e-mail of the Resolution
professional, as registered with the Board

7.| Address and e-mail to be used for
correspondence with the Resolution
Professional

8/ Last date for submission of claims 31-01-2025
9. Relevant Forms are available at | https://ibbi.gov.infhome/downloads

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, has ordered the
commencement of the Insolvency resolution process of Mrs. Mrs. Laxmi JyotiBhushan Tiwari Personal
Guarantoron 07.01.2025 (the order received on 08.01.2025)

The creditors of Mrs. Mrs. Laxmi JyotiBhushan Tiwari are here by called upon to submit their claims in Form
B as prescribed in IBBI (Insolvency Resolution Process for Personal Guarantors to Corporate Debtor)
Regulation 2019 along with proof on or before 31.01.2025 to the Resolution Professional by way of emai,
courier, speed post or registered letter at the address mentioned against Entry No. 7 above table.

Submission of false or misleading proof of claims shall attract penalties.

Date: 10.01.2025 Sd/-
Place: Mumbai Ashok Kumar Golechha

5 I'ﬁslallm capacity-of mam products/services

& | Cuantity and value of main products!
services sokd in last financial year

47.50 Lakh 5q. Mtr. Tiles Per Annum |

As-per the Iatest available Fnancial
Slatamen for FY. 202324
(Quantity ; 31.98 Lakh Sq. Mir. Ties
Value - Rz 6509 Crore

T | Number of EII'|‘||}!-E|!.|E|E|E n' workmen 67

FI:ir.-;!Bils can be sought by sendng regquesl
te Intersm Resolution Professional &l
kethos.ppirpi@gmall.com

financial statamants (with s.r'hadu,eaj
of bwo years, lisls of credifors,
are available at

8 | Eligibility for resolution applicants
undar section 25(2)th] of te Code

Details can be scught by sending request
o Inlarim Rescution Professional at

kethos. ppirpi@gmail.com

10| Last date for recaipt of expression 24th January, 2025
of interesi

11| Date of wsue of provisional ligt of 03rd February, 2025 :
prospectve resolufion applicanis

12| Last date for submission of objections | Bth February, 2025
to provisional list

13| Dale of issue of final list of prospective | 18th February, 2025 |
resalution applicanis

14| Dale of ssue of Information memarandum, | 23rd February, 2025
evasiation matrix and reguast far resolution
pEang i prospacive esoiubion appicants

15} Last daka for submission of resclution plans

25th March, 2025
kethos.ppirp@@gmail.com

16| Process amail i fo-suomi Expression of Inberes]

Sdi-

Mr. Jigar Bhatt

Interim Resolution Professional for

Kethos Tiles Private Limited

IBBI Registration No.; IBBUIPA-0011P-P-01917/2019-2020/13005
AFA Valid upto 31.12.2025

Regd. Address ; 1010, Shilp-Zaveri, Shyamal Cross Roads

Date : 10.01.2025 Satellite, Ahmedabad-380015, Gujarat
Patel : Ahmedabad E-mail ld : kethos.ppirp@gmail.com

dotvl & Canara Bank <4\

| o |
CANARA BANK, KOPARKHAIRANE Il BRANCH

3 Mo. | Borrowers Name | SNo. | Borrowers Name
o NCLT ADMITTE[} ACCOUNTS
1 ISE:I Textiles LerI[E.EEI 1 18 Hu::-t-c:nmac: GI-::nbaI F'm Ltu:l
2 |Coastal EI‘IEI‘g}' Private Limited | 19 |Videocon Industries Hd
3 |Servalakshmi Paperitd | 20 |Videocon Telecommunication Limited
4 |ERA Infra Engineering Limited 21 |Samsung C and T Corporation (|) Pt _I:_t_q
5 |Mis AMTEK Aulo Limited 22  |Techno Kart India Lid
5 g.J M D Oils Pyt Ltd 23 |ABG Shipyard Limited
7 |Punj Lloyd Liméted 24 Wideocon O Ventures Limited
B |M's Century Communication Limited | 25 |IL&FS Financial Services Limited
9  |Moser Baer Solar Limited 26 |PSL Lid
10 |IWRCL Limited 27 |Parekh Aluminex Limited
11 |LANCO Infratech Limited 28 |Pratibha Industrias Limited
12 |LANCO Babandh Power Limited 29  |Valecha Kachchh Toll Roads Ltd
13 |PIONEER Gas Power Limited g |Jel Alrway“ﬁ I:lnﬂ'la] Limited
14 |Kamineni Stes| and Power Ltd 31 MAKODA Limilad
15 |LANCO Vidarbha Thermal Power Limited |32  |Reliance Communication Lid |
16 |Gupta Coal India Private Limited 33 |Reliance Telecom Limited
17 |Frost International Pyt Lid | 34 |Fu1uru Enterprises Limited
NON NCLT ACCOUNTS
a5 Imﬁiti Erl{ Deoli Kata Expresway Private 41  |Frostinfrasiructure and Energy Limited
38 |[Emmsaons International Limited 42 |LANCO Resources Intarmational Pe Lid
37 |Indian Technomac Company Limited 43  |GVEK Coal Developers (Singapore) Pte Lid
38 |Radikal Foods Limited 44 INimbus Communications Lid
:_3-9 |Blossoms Oils & Fats Ltd, 45 |Vir Alloys & Steal Co. Pyt Lid
44 ...Ialn Enfmprma-:ﬂs 1.!:1 | 48 [SPANCO Limited

Place: Chennai
Dale ; 09.01.2025

General Manager

purpose only.

GOVERNMENT OF TAMIL NADU

Consulting services

&3 detadiedin he table given below:

' PROJECT DEVELOPMENT GRANT FUND (PDGF)
INVITATION FOR PROPOSALS (IFP)

Ref. PDGF/GoTN/PPP-Experis/Jan/2025
1.Project Davelopment Grant Fund (POGF) intends to appaint a firm 1o provide the following consulting senvicas

wig

At whanw . Msein dia, com

Eetimatsd o Tan Commencement of E-voting Friday, January 10, 2025
Descripthon of Services Value Incl. I:I:E Submission 5 '::;1;;;!& End of the E-voting Sunday, February 09, 2025.
GST in Rs. ; lestdate | P
Appoaintment of “Consultancy Firm for providing
Advisory Servicas for Public Private Partnership), oo oo aoer | 4 00 000 ﬁ""f‘liﬂzﬁ 13'“:;12“5
Projects for Municipal Administration & Watse|™ ' Lt % 3% e i
Supply Dapartmeant” . . . !

free of cost from the website viz. www.tntenders.gov.in.
ifany as stated in the RFPF,

asspecified In the RFF,

DIPR/121/TENDER/2025

1. Theassignment is open fo all eligibde firms. The Request for Proposals (RFF) may be downloaded and used
£ Apre-proposal conference will be held on 24.01.2025 at 11.00 am in the office of TRUIFSL, to clarify quanes,
3. Proposals complate in all aspects must ba submetted onling through the Tamil Madu e-Procuremant website,

4, Any Clarifications, Minutes of Pra-proposal maeting, Extension of tma and Addendum & Comgendum issuad
will b2 uploaded only in the Tamil Nadu e-Procurement website, Other details are availabde in the RFP

Additional Chief Secretary | Chairman &
Managing Director, TNUIFSL

Fund Manager of PDGF Pune, January 09, 2025

SUPREME FACILITY MANAGEMENT LIMITED
{Formerty Known as Supreme Facility Management Private Limited)

Registered Office: Office No. 1002 to 1005 "Kohinoor World Tower™ Chinchwad, Tower-
T3, 10th Floor, Pune, Maharashrira, india-411018

Members of the Company are hereby informed that pursuant to the provisions of Section 110 of the
Companies Act, 2013 read with Companies [Management and Administration) Rules, 2014, and
General Circular Nos. 142020, 1772020, 22/2020, 332020, 39/2020 and 10/2021 dated April 8, 2020,
Apnil 13, 2020, June 15, 2020, September 28, 2020 December 31, 2020, General Circular Nos. 10/ 2021
and 20/ 2021 dated June 23, 2021 and December B, 2021 respectively issued by the Ministry of
Corporate Affairs ("MCA General Circulars™), the Motice of Postal Ballot dated January 7, 2025 of the
Comipany (“MNotice®) seeking consent of members only through electronic means {"Remote E-voting™)
has been dispatched to the Members on January 09, 2025 through e-mail to all its members who have
| registered their email IDs with the Depositories through the concerned Depository Participants and/or
with the Company/ Company’s Registrar and Share Transfer Agent ("RTA®), Kfintech Technologies
Limited for the businesses set out therein. The voting rights of each member shall be In proportion to
their shares in the total paid-up equity share capital of the Company as on January 03, 2025 ("the Cut-
off date”™). A person who is not a member as on the Cut-off date should treat this notice for information

The Company has engaged the services of KFin as the agency to provide the e-voting facility, The Notice
is also available on the Company’ s website vir, https:/fsupremefacility.com, e-voting agency s website

https:/ evoting kfintech.com and on the websites of National Stock Exchange of india Limited {"N5E”)

in case of any query/grievance in respect of e-voting - Members may refer to the Help & FACQs section/
e-voting user manual available at the "Downloads™ section at hitps:/fevoting kfintech.com or contact
Shri Mohammed Shanoor, EFin Technologies Limited, Selenium Tower B, Plot No. 31 & 32, Financial
District, Nanakramguda, Serilimgampally, Hyderabad, Rangareddy, Telangana, India- 500032, Toll Free
No.: 1B00-309-4D01, E-mail: einward ris@@kfintech.com

J I

L. ¥. SrumoE S aoue
SisDE 198D

CIN: UG3040PN 2005PLCOR20759

NOTICE

For Supreme Facility Management Limited

S5d/-

Rajendra Lalasaheb Shinde
Managing Director

DiN: 02053237

REF:RO/LEGAL/SARFAESI/34/2024/MV
To,
MR.ABDULARIF A MARUF

DATE: 02.01.2025

FLAT 702 703, GOPALA TOWER, PLOT 27, SECTOR 24, VASHI, NAVI MUMBAI,
MAHARASHTRA-400705

9820307788

MRS. MEHRUNNISA A ARIF

FLAT 702 703, GOPALA TOWER, PLOT 27, SECTOR 24, VASHI, NAVI MUMBAI,

MAHARASHTRA-400705

9820307788

MR.ABDULARIF A MARUF

FLAT NO. 301, 3rd FLOOR, AFRIN VILLA, PLOT NO 75, SECTOR 28, NERUL, NAVI MUMBAI,
MAHARASHTRA-400706

9820307788

MRS. MEHRUNNISA A ARIF

FLAT NO. 301, 3rd FLOOR, AFRIN VILLA, PLOT NO 75, SECTOR 28, NERUL, NAVI MUMBAI,
MAHARASHTRA-400706

9820307788

Subject: NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (SARFAESI ACT, 2002) READ WITH SECURITY INTEREST
(ENFORCEMENT) RULES, 2002ASAMENDED FROM TIME TO TIME.

Sir,

The undersigned being the authorized Officer of Canara bank, KOPARKHAIRANE II branch
(hereinafter referred to as “the secured creditor”) , appointed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002, (hereinafter
referred as the “Act”) do hereby issue this notice to you as under:

That MR. ABDUL ARIF A MARUF and MRS. MEHRUNNISA A ARIF (hereinafter referred to as
“THE BORROWER") have availed credit facility/ facilities stated in Schedule A hereunder and
have entered into the security agreements in favour of secured creditor. While availing the said
credit facilities, you have expressly undertaken to repay the loan amount/s of Rs. 28,00,000.00
(Rupees Twenty eight lakh only) with interest thereon in accordance with the terms and
conditions of the above mentioned agreements.

You (The Person mentioned in Schedule B) are also entered in to agreements against the secured
assets which are detailed in Schedule B hereunder.

However, from SEPTEMBER 2024, the operation and conduct of the said financial assistance/
credit facilities have become irregular. The books of account maintained by the secured assets
shows that the liability of the borrower towards the secured creditor as on date amounts to Rs.
23,24,908.26 (Rupees Twenty three lakh twenty four thousand nine hundred eight and
paise twenty six only), the details of which together with the future interest rate are stated in
schedule C hereunder. It is further stated that the borrower/Guarantor having failed to keep up
with the terms of the above said agreement in clearing the dues of the secured creditor within the
time given, and have been evasive in settling the dues. The operation and conduct of the above
said financial assistance/ credit facility/ies having come to a standstill and as a consequence of
the default committed in repayment of principal debt. Installment and interest thereon, the secured
creditor was constrained to classify the debt as Non-Performing Asset (NPA) as on 29/12/2024 in
accordance with the directives/guidelines relating to asset classification issued by the Reserve
Bank of India.

The secured creditor to through this notice brings to your attention that the borrower has failed and
neglected to repay the said dues/ outstanding liabilities and hence hereby demand you under
Section 13(2)of the Act, by issuing this notice to discharge in full the liabilities of the borrower as
stated in Schedule C hereunder to the secured Creditor within 60 days from the date of receipt of
this notice that you are also liable to pay future interest at the rate of 11.61% Per Annum together
with all costs, charges, expenses and incidental expenses with respect to the proceedings
undertaken by the secured creditor in recovering its dues.

Please take note of the fact that if you fail to repay to the secured creditor the aforesaid sum of Rs.
23,24,908.26 (Rupees Twenty three lakh twenty four thousand nine hundred eight and
paise twenty six only), together with further interest and incidental expenses and costs as stated
above in terms of this notice under Sec.13(2) of the Act, the secured creditor will exercise all or any
of the rights detailed under sub- section (4) (a) and (b) of Section 13, the extract of which is given
here below to convey the seriousness of this issue:

13(4)- In case the borrower/Guarantor fails to discharge liability in full within the period specified in
sub section (2), the secured creditor may take recourse to one or more of the following measures
torecover his secured debt, namely;

a) Take Possession of the secured assets of the Borrower/Guarantor including the right to transfer
by way of lease, assignment or sale for realizing the secured asset;

b) Take over the management of the business of the borrower including the right to transfer by way
of lease, assignment or sale for realizing the secured asset:

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only
where the substantial part of the business of the borrower is held as security for the debt;

Provided further that where the management of the whole of the business or part of the business is
severable, the secured creditor shall take over the management of such business of the borrower
which is relatable to the security for the debt;

And under other applicable provisions of the said Act.

Your attention is invited to provisions of sub section (8) of Section 13, in respect of time available,
to redeem the secured assets.

You are also put on notice thatin term of Section. 13(13) the borrower/ Guarantor shall not transfer
by way of sale, lease or otherwise the said secured assets detailed in Schedule B hereunder
without obtaining written consent of the secured creditor. It is further brought to your notice that
any contravention of this statutory injunction/restrain, as provided under the said act, is an offence
and if for any reason, the secured assets are sold or leased out in the ordinary course of business,
the sale proceeds or income realized shall be deposited with the secured creditor. In this regard
you shall have to render proper accounts of such realization/income.

This notice of Demand is without prejudice to and shall not be construed as waiver of any other
rights or remedies which the secured creditor may have including further demands for the sums
found due and payable by you.

This is without prejudice to any other rights available to the secured creditor under the Act and/or
any other law in force.

Please comply with the demand under this notice and avoid all unpleasantness. In case of no-
compliance, further needful action will be resorted to, holding you liable for all costs and
consequence.

Thanking You.

Yours Faithfully,

AUTHORISED OFFICER
SCHEDULE A

[DETAILS OF CREDIT FACILITY/IES AVAILED BY THE BORROWER]
SERIAL | LOANA/C. NATURE OF LOAN/LIMIT | DATE OF AMOUNT
NO. NUMBER | SANCTION
1 154997730000319| SYND NIVAS READY BUILT| 02/01/2015 | Rs. 28,00,000.00
SCHEDULE B
[DETAILS OF SECURITY ASSETS]
SL. NO. IMMOVABLE NAME OF THE TITLE HOLDER

1 Flat No. 301, 3rd Floor, “AFRIN VILLA”, Plot No 75,
Sector 28, Nerul, Navi Mumbai, Maharashtra -

MR. ABDUL ARIF A MARUF and
MRS. MEHRUNNISA AARIF

400706
Admeasuring 398.27 Sq. Ft. Built Up Area
SCHEDULE C
[DETAILS OF LIABILITY AS ON DATE]
SL LOAN A/C. NATURE OF LOAN/LIMIT DATE OF AMOUNT
NO. NUMBER SANCTION
1 | 54997730000319 | SYND NIVAS READY BUILT | 02/01/2015 | Rs. 23,24,908.26

financialexp.epaptin
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